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Central Administrative Tribunal, Princizhl Bench . .

Ceee il oz 20.AL NO.-337/95zs:

. Mew Delhi, this the 3rd day of August, 2000

H___,_._Hon ble Mr..S5.-R.-Adige,_ Vice Chaxrmanﬂﬁ)

e se=—HonZble_ M. Kuldip_. Singh,Member .

“ﬁ' e Eh,._ Om_Pr akash . E T -SRI S - &
. _&/o_Sh, _Ami Cﬁand
_._Deputy Office, uupetlnLendent T3

-'.,..
.

e BY Advocate. None -

e S N 1

versus ..
1. - . Union of Indiz .=

“f'w__“_h;_,_;_hlough the ueﬁzetary.

1{. _North Block, .
_ _ New Delhi. '
o
2. _ .. tollector of Central Excise,

e Meerut (U.P) -

&
" tmered _.Deputy Collector (P&E),

_ Central Excise., Mearut.

i u.F. -

. = & '
4, Assiztant Collector..

Central Excise Division-I,
Rampur U.PF.

{(By Advocate - None}

-
-

ORDE RORAL) . =

By Hon‘ble—Mr‘s.R.Adiqe.wVice.Chalrman(Al;J =

__SA-47, Shastri _Nagars Ghaziabad:s . .z :¢ -

€J)

. .. Applicant

Central Poard of Excise and Customs,

. Respondents

1. Applicant

. dated-.5. .94 -{Annexure . A-Z),=the-.

order dated 28.4.85

suspension order dated 27.11.1991 (Annexure A-1).

release of his sala

- during

full salary and consegquential henefits

als

L’!

0 till date.

. . Applicant's

-

T

impugns disciplinary
appellate

{Annexure R-1)

ary for the peried 12.2.91 to

which he claims he actually woirked and also

=counsel.nad been heard on

authority’'s order
authority s
as well as his
He seeks
21.10.8]

claims

w.e.f. 2Z2.172.%1. He

o seeks release of subsistence allowance from June, 1994

25.7.2000

S
.



v

-

and.__he — had _also sought time_to file written submissions.

e ety

o=.Respondents _counsel was also.granted_time till 3.8.2000 Lo

- make _submissions..  Today none.appeared for either side even

{P;M,on‘the second call.. e e e oo a

-

S perusal __of the impugned orders reveals that

oA

. applicant_ was . proceeded against departmentally on  the
A - <charge_ that _upon .revocation of his :.suspension, he was
Yo posted to the technical branch of respondents” organisation
. . by order. dated .16.9.1891, in compliance of which he

submitted Joining report on 21:.10.1991 -but remained
. = JMnauthorisedly ;absenththereafter without any intimation or
i application till 27.1%1.1891,

o B = IR cthe . grounds  taken in the 0QA, applicant

- contends that he was unwell during the aforesaid period and
had. submitted leave applications on 22.10.91 and 1Z.11.81
suppor ted by medical certificates which were disregarded by

- WLthe._respondents. iﬁ&m wme o éauo. This contention has
beern disbelieved by the Inguiry Officer in the 1light of

.. .certain.discrepancies in the statements of applicant during

. the departmental engulirvy.

vorn @i = It i3 not open to the Tribunal in evercise of its

wirit Jurisdiction to reappreciate the evidence on the basis
me 0T _which the penalty has been imposed upon the applicant.
= Perusal of the material on record reveals that there has
wew.been__no _infirmity in conduct of the proceedings so as to

G—- Falze & doubt a5 to whether applicant was granted full

Lopportunity to defend himielf’uhich;would wairtrant judicial

T

[ —




4

/dinesh/

]
Y=

o - inter ference by_the Tribunal. . ...
1

. 6u mi__.__-Respondents  in.thein. reply. have:also stated that
‘¥$;_apart;$from:;the charge of unautherised absence from acu f‘
| _ _there _were serilous charges of financlal irregularities,
ﬁ;ﬁ,,embezzlementi, fraud and cheating etc. against applicant

_ which.:resulted in issuance of three charge-sheets upon the
;?_1_advi@e of CBI and one on the basis of investigation of the
;_Hdepartment; which necessitated applicant to be placed under

suspension and the subsistence alleowance admissible to him

. _ has been paid to him. ;

In.._the _light _of _ aforesaid facts and
circumstances, we find no good reasons to interfere in this

' 0A which is accordingly dismissed. No costs.

l{\\'\}-—ﬂ /{:’/" fiéc
(Kuldip Singh) (S.R.Adige)

- Member{J) Vice Chairman{A)

tater Shri N. S, Mehta appears on behalf of
¢
-. .espondents.
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